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0A.1339/95 dt,5-3-98

Order
Oral order (per Hon. Mr. A.V, Harldasan, Vice cﬁairman(EB)

. The applicant who has passed intermediate was appeinted
as regular Mazdoor under the respondents with effect from
8-4-1989 by order dated 18-5-1989. During the course of his
employment he sustained burning injuries which resulted in
£ifty percent physical disability (Medical certificate A.7).

The applicant claims promotion to Group«C under the incentive sgh

‘scheme as also under the quota Reserved for handicapped

persons. He made a representation on 5-5-1994., Finding no
reply the app}icant has filed this application for a declara-
tion that he is qnti#led.for promotion to Group-C.post with
effect from 21-1-1994 when Sri G. Lhkshminarayana, was

promoted to Group-C post and also for a direction to the
respondents to promote him with effect from 21-1-1994 and to con-
sider his promotion in accordance with the Government of Indis,
instructions contained in the OM dated 20-11-1989 of the
Department of Personnel and Training in regard.tb reservatien

in promotion for handicapped persons with all consequential

‘benefits,

2, The respondents resist the claim of the applicant for
promotion to the post of Group-C wiéh effect from the date of
promotion of G, Lakshminarayana on the ground that Lakshmi-
narayana was promoted at a time when the applicant was not

eligibile for consideration under the incentive scheme and it

‘was not available to the applicant as he did not acquire the

matriculation qualification after joining service, Regarding
the claim of the applicant for promotion ;owarda handicapped
quota, the requmdents contend that no such reservation is

existing.
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3. wWe heard the learned'counsel on either sides and note that the

2

applicant ddes not qualify for promotion under the Incentive
Schene, |

4. Th= counsel for the applicant states that. the applicant is
not pressing the claim for prémotion with effegt from the date
of promotion of G. Lakshminarayana as claimed in the application.
The learned counsel states that the claim of the applicant for
promotion under the Reservation for Physically handitapped has
to bé consjidered by the respondents.

5. °~ The learned counsel for the respondents states that when
the case of the applicant for promotion under the Handicapped
{@eservation quota was pending consideration, the applicant has
filed this application and that therefore the matter was not
considered and that if given some time the case of the applicant
in that regard could bé considered and an appropriate decision
would be ‘taken by the competent authority within any time to be
~S8tipulated by the Tribunal,

6. In the light of what is stated above, we dispose of this
application rejecting the claim of the applicant for promotion
with effect from the date on which G. Lakshminarayana was PrO~ ;
moted but directing the respondents to take an appropfiate

decision in regard to claim of the applicent for promotion

towaris Physically handicapped quota basing on the Medical
certificate and instructions of Govermment of India, Ministry

of Personnel and Training and to give the applicant a speaking

order within a period of two months from the date of com-

munication of this prder. No order as /A

/,,1.\5{, LN/ P ‘
(H, Rajendn (A.V. Haridgs

Member (Admn.) , , Vice Chairfia

Dated : March 5, 98 j
Dictated in Open Court A ,
LAy &&lgbétcia\
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